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The Goa Value Added Tax (Amendment)
Bill, 2005

(Blll No. 22 of 2005)
A .

‘BILL

to amend the Goa Value Added .Tax Act, 2005
(Goa Act No. 9 of 2005)

Be 1t enacted by the Leglslatlve Assembly of
Goa in the Fifty — s1xth Year of the Republlc of
5 India as follows:- .
1. Short t1't1e ‘and commencement.- (1) This Act -
.. may be ‘called the Goa Value Added*Tax (Flrst
Amendment) Act, 2005

2) & shall come into force on such date as the -
10 Government may, by notification in the Official
Gazette, appoint. - v

-~

e

2. Amendment of section 5:- In section 5_'of the
Goa Value Added Tax Act, 2005 (Act 9.of 2005)
(hereinafter referred to as the “principal Act”),-

15 (i) in' sub-section (2), clause (b), for thé words
“Domestic Trade Area”, the words. “Domestic
Tariff Area™ sha]l ‘be substituted;

@) in sub -section (4) in clause (i), for the
words “amend any entry of the Schedule”, the
20  expression “add to, or omit from, or otherwise
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amend any entry of, the Schedule” shall be.
substituted. - St :

3. Amendment of section 7 In section 7 of the

principal Act,-

i) in sub—section (1).-

(a) after the Words “to pay tax under” and
before the word and ﬁgure “section 3", the
words and figures “sub-sections (1), (Z) and
(3) of” shall be inserted; -

"(b) the followmg prowso sha]l be mserted
-namely:-

“Provided that .anv dealer 'of the class
specified in Schedule ‘E’' who is liable to pay

tax under sub-sections -(2) and (3) of section -
3, may, at any time during. the vear, by

10 .

making self declaration that his tumover of

sales during the said year will not exceed

the limit specified in the :said. Schedule ‘E';"

apply for composition of tax- under ‘this
section”; -

(ii) after sub-section (1), the fo]lowmg new:
sub- sectlon sha]l be mserted namely- :

.20.

“(1A) In the event of transfer of business

under any of the circumstances as provrded

under sectlon 19, the total tumover for . the 25

purposes of sub-section (1) shall be the .
aggregate of the. turnover of the transferor as
well as the transferee during the year and the

prescnbed cond:ltlons ].f any, shall be apphcable .

with reference to such aggregate of the 30

turnovet”.

10
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20
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4, Amendment of section 9.- In section 9 of the

pnncrpal Act -

(a) in sub- sectlon (2),

(i) in clause(iv) for the words. “in

: respect of capital goods", the expression
“in respect of capital goods/industrial inputs _
and packmg matenals" shall be substltuted

(ii) after clause (vi), the following clauses
- shall be mserted namely:-

“(vii) in respect of taxable goods sold
within the State or in the course of mter-
- State trade or commerce W1th1n the meamng

‘of section 3 of the Central Sales Tax Act, 1956 ~ .~

(Central Act 74 of 1956), exempted from

payment of tax under any specific notification -

1ssued under this Act or under. the said -
~_Central Sales Tax Act, 1956; :

(vm) in respect of goods used in ~the'
manufacture or processing of finished goods
dispatched other than by Way of sales outside
the State" :

(b) for sub- sectron (6), the\followmg ,
sub-section shall be substrtuted namely-

“{6). A reglstered dealer shall be ehglble for
input tax credit in respect of entry tax paid by

_him under the Goa Tax on Entry of Goods Act,

2000 (Act 14 of 2000) on goods other than those
covered by Schedule ‘G’ and capital goods,

- brought by.him in- the local area for use or
.consumption. in the manufacture or. processmg

of goods within the State:



Provided that in respect of finished products
dispatched by way other than sales, the input
tax credit on goods other than those covered
by Schedule ‘G’ and capital goods shall be to
the extent it exceeds 4%". . 5

5. Amendment of section 10.- In section 10 of
the principal Act, in sub-section (1), after the
expression “penalt{r or interest under this Act or
earlier law"”, the expression “or under the Goa
Tax on Entry of Goods Act, 2000 (Act 14 of 2000) 10
or under the Central Sales Tax Act, 1956 (Central
Act 74 of 1956)" shall be added

6. Amendment of sectlon 18.- In section 18 of
the principal Act, in sub-section (3), the following

proviso shall be inserted, namely:- - 15 -

“Provided that if the person or dealer to whom
such certificate of registration is granted becomes
liable to pay tax under any other provisions of
the Act, then the certificate of registration so
granted shall cease to be valid unless amended 20
after payment of prescnbed fee

7 Substztutzon of section 44.- For section 44 of
the principal Act, the following section shall be
substituted, namely:-

“44. OFFENCES RELATING TO 26
REGISTRATION.-
A person who fails,-

(a)to apply for registration aé reqilired under
sectlon 18; or ' '

(b) to notlfy the Appropnate " Assessing 30
~ Authority of a change in- cucumstances as
requn:ed by sectionh22; e ,
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is guilty of an offence and liable on conviction,-

(i) where such failure is deliberate or
repeated, fora fine not exceeding twenty five
thousand rupees or to imprisonment for a term

5 not exceeding six months, or both; or

-{ii} in any other case, for a fine not exbeeding
tyventy five thousand rupees or to imprisonment
iora term niot exceeding three months, or both”.

8. Amenmnent of section 64.- In section 64 of
10 the_ principal Act, the expression “Sales Tax
Officer/Value Added Tax Officer”, shall be omitted.

9. Amencfment of section 87.- In Section 87 of
the principal Act, in sub-section (1), in clause
(d), in sub- clause(m), for the words “or of goods

15 out of ", the words “ or export of the goods out
of " shall be substituted. @ * ..

10. ?Am_endment of section 89.- In section 89 of-
the principal Act, for the figure “2001”; wherever .
it appears, the figure “2003" shall be substituted.

20 ‘ 11. Amendment of Schedu]e ‘E’.- In Schedule
E’' appended to the principal Act, for the words

“Name of the Commodity”, th&. words “Class of
dealer” shall be substituted.

. "12. Amendment of Schedule ‘F’.- In Schedule
25 'F' appended to the principal Act,-

(i) 1n clause (1), after sub-clause(g), the
following sub-clause shall be inserted, namely:-

“(h) Signature of the dealer or person so
authorized to issue the tax inveice”;
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(ii) in clause (2), after spbfclause (g), the
following sub-clause shall be‘in’ser'ted, namely:-

“(h) s1gnature of the dealer or person S0
authorized to issue credit note”; :

(i) in clause (3), after sub-clause(g), the
following sub-clause shall be inserted, namely:-

““(h) signature of the dealer or person so
authorized to issue debit note”.
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STATEMENT OF OBJECTS AND REASONS

The Bill-seeks to amend clause(b) of sub-section
(2) of section 5 of the Goa Value Added Tax
Act, 2005 (Act 9 of 2005) (hereinafter referred
to as the "s’é'i'd“ Act”), so as to substitute
the words "Domestlc rH’ade Area” w1th the words

By “Domestlc Tanff Area" to rectlfy the typographlcal

eII0r.

Further sub-section (4) of section 5 of the said

-Act, provides -that the Government may by

notification in the Official Gazette, reduce any rate

‘of tax, enhance any rate of tax or amend any

entry of the Schedule, and thereupon, the
Schedule shall be deemed to have been amended» -
accordingly. In order to make’ th1s prov1smn
explicit, -said sub-section (4) of section 5 is
propo&ed to be amended smtablyxThe Bill also
seeks to amend section 7of the said Act so as to

provide composition of tax to dealers who have -~

newly started business on self declaration. In
order to be eligible for composition of tax, the Bill
provides for considering the aggregate of the
turnover of the transferor as well as the transferee

‘when the business is transferred: dun'ng the year.

The Bill also seeks to amend section 9 (2) of the
said Act so as to dJsallow input tax credit- when
the sales are exempted by notification issued
under the Goa Value Added Tax Act, 2005 or
Central Sales Tax Act, 1956.

Clause (iv) of sub-section (2) of section 9 is
proposed to be amended so as to insert the words
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“Industrial Inputs and packing material” after the
words “Capital ‘(.}oods" due to amendment carried
out to entry (53) of Schedule ‘B’.

The Bill seeks to amend section 9(6) so as to

provxde input tax credit in respect of entry tax in
_excess of 4% when the f1n1shed products are
dispatched by way other than sales.

Sub-section (1) of seotion'- 10. of the said Act is

-proposed to-be amended ‘'so as to allow the set off

_of input tax credit against any outstanding dues

- including dues-under the Goa Tax on Entry. of
-Goods -Act, 2000 (Act 14 of 2000). and under the

- Central -Sales. Tax Act,. 1956 {Central Act 74 of

. 1956).

Section 18 of the Act is proposed to be amended
. so as to require the dealer to apply for amendment
of his certificate obtained in terms of sub-section
(3) of section 18 of the said Act,;when he becomes
liable to pay tax under the said Act. .

Section 44 of the said Act is ‘proposed to be
amended s0.as to re-frame it and make it more
effectlve

vSection 64 of the said Act is proposed to. be
amended so as to omit the expression “Sales Tax
Offlcer/Value Added Tax Officer” occurring therein
since upon introduction of the said Act, officers
of Commercial' Tax Department are designated
“as, Commercial Tax Officers. -
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‘Sub-clause (iii) of clause (d) of sub-section (1)
of section 87 of the said Act, is proposed to be
amended so as to insert the word “export” in
said sub-clause (iid). '

-Section. 89 of the said Act oontains reference to
the Goa Sales Tax Deferment cum - Net Present
Value Compulsorv'Pavment Scheme, 2001. This
Scheme was first introduced in the year 2001,
which Scheme was subsequently replaced by the
Scheme of 2003 and upon implementation of the

. said Act, Scheme of 2003 is further replaced by.
.. the Goa Value Added Tax Deferment — Cum- Net

Present. Value Compulsory Payment Scheme,
2005. Since, said section 89 still contains

‘reference to the Scheme of 2001 instead of the

Scheme of 2003, the Bill seeks to substitute the
figure “2001" o ccumng in sa1d sectlon 89, by the-
figure 42003

Schedule ‘E' appended to the sald Act is
proposed to be amended so. as. to correct the
same and Schedule appended to the said Act
is+ proposed to be amended so 'as to mcorporate
additional particulars therem \ﬁ«x '

This BiJl seeks to achieve above»objects.

FINANCIAL MEMORANDUM

‘No financial implications are involved in this
Bill since no additional expenditure will
be incurred on account of the proposed
amendment.
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' MEMORANDUM REGARDING DELEGATED
LEGISLATION.

- No delegated legislatio'n' is involved in
this Bill.

Assembly Hall,

Porvorim Goa, -~ PRATAPSINGH RANE-

' 24th August, 2005, -~ Chief Minister

‘SUDHIR NARVEKAR. .
Secretary- »(Legislature)

' Governor's "’Recommendatio:_!. under
Article 207 of the Constitution

- In pursuance of ‘Article 207 of the Constitution
of India, I , S.C. Jamir, the Governor of Goa,
hereby recommend to, the . Legislative
Assembl’y of Goa the 1ntroduct10n and
consideration of the Goa Value Added« Tax
(First Amendment) Bill, 2005.

— 11—
"ANNEXURE

]

Pty ssemasrnnsnne cmavesmm

E&ract of the Goa Value Added Tax Act, 2005
(Goa Act9 of 2005)

-5. Levy of Value Added 'be on Goods specxﬁed in the
Schedule.-

(1) Levy of Value Added Tax on Goods specnied in
the Schedule (Output Tax).-

There shall be levied a Vilue Added Tax (output tax)
on the turnover of sales of goods at rates hereinafter
provided: :

: (&) In respect of goods spemﬁed in Schedule ‘A' @
1 palsa in a rupee.

(b) In respect of goods spec;ﬁed in Schedule ‘B'
@ 4 paise in a rupee. L

(c)In respec.t of goods speciﬁed in Schedule ‘C’, at
the rates shown against each of the entry- -

(d) In respect of goods spec1ﬁed in Schedule ‘D',
exempt from tax.

{e) In the case of any other goods, at the rate of

12% paiseinarupee s '

- (2) Zero Rate for Exports.- (a) When calculatmg the
output tax in relation to any dealer, sale of goods in
course of export outside the territory of India shall be
deemed as taxable at the zero rate.

(b) The Goverrxment may, by notiﬁoation published in
the Official Gazette and subject to such terms and
conditions as may be specified in this behalf, extend
zero rate of tax for transactions effected from Domestic
Trade Area to Special Economic Zone or for 100% export
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oriented units or Software Technology Park units or
Electronics Hardware Technology Park units or for amy
such manufacturing or processing units as it may deem
fit, " : '

* {3) Rate of Tax on Packing Materials.- Where any gbods
are sold and such goods are packed in any materials;
the tax shall be payable on the sales of such packing
material, whether such materials are separately charged
for or not, at the same rate of tax, if any, at which tax
is payable on the sales of goods so packed.

(4) Amendment to the Schedule.-' (1) The Government

may, by notification m the Official Gazette,_
- (a)'_ reduce any rate of 1:&'».xr
(b) enhance anj‘rate of tavx,b :
and ma?, by like notification, amend any entry of the

Schedule and thereupon the Schedule shall be deemed
. to have been amended accordmgly

(ii) Any notification issued under clause (i) shall

take effect prospectively; either. from the date of
publication thereof m the Official Gazette or from
~ .such:later date as may be rhentroned therein.

(iii) The provisions contained in sub-section (4) of
section 83 regarding rules made by the Government
shall apply mutatis mutandis to any notification
issued under clause (i), as they apply to rules made
by the Govemment

7. Composzuon of Tax.- (1) Sublect to such condmons
and in such circumstances as may be prescnbed if any
registered dealer,of the class specified in Schedule E,
whose .total turnover in the previous year does not
-exceed the . limit specified in the said Schedule and
who is hable to pay tax under sectlon 3, so elects, the
Commlssroner may accept towards composrtron of tax,
fm heu of the net amount. ‘of tax payable by him under

—13

“this Act, during the year, an amount at the rate shown

against respective class of dealers in the said Schedule
calculated ‘on total turnover, either in full or in
instalments, as may be prescribed.

(2) Any dealer ehg1b1e for composmovr of tax under
sub-section(1) shall not :-

(a, be permitted to claim any input tax credit on
purchases and on stock heid on the appomted day or
on the day from which he is held liable to pay tax
under this Act or on the day on which his Registration
Certificate is made valid, as the case may be;

. {(b) charge any tax under"this Act in his sales bill
or sales invoice in respect of sales made by him;

(c) issue tax invoice to any dealer Who has
purchased the goods from him. :

N.B.:- Total turnover for the purpose’s of this section Wwill
include aggregate sales of taxable and non-taxable
goods. . . . i -

9. Input Tax Credit.- (1) Subject to such conditions
and restrictions. as ~may be prescribed Input Tax Credit
either partially or wholly shall be allowed for the tax ™
paid during the tax period in respect of goods including
capital goods. purchased and/or taken on hire or leased
to him within Goa, other than those specified in Schedule
‘G’ and/or such other goods as may bé notified from
time to time by the Govemment, provided, the goods
purchased are for resale in Goaor*for sale in course of
Inter State 'Irade or in course of export outside the
territory of India or used by him as raw materials/capital
goeds in the manufacture or processing of taxable goods
in Goa or for sale by transfer of right to use.

(2) No input tax crecht under sub-sectron (1)shall be
claimied or be allowed toa reglstered dealer:-

(1) in respect of goods purchased on payment of
‘tax if such goods are not sold because of theft or
~destruction for any reason,



— 14—

(ii) in respect of stock of goods remanung unsold
at the time of closure of busmess _ -

(iii) in respect of any ta‘xable goods under the Act
purchased by him from another registered dealer for
" resale but given away by way of free samples'or gifts;

(iv) in respect of capital goods, covered under

‘Schedule ‘B’ of the Act, if said goods are utilized for
the purposes other than those co\rered in the
prescnbed decla.ratlon,

(v} in respect of goods p'urchased from a dealer
~who has opted for composition of tax under

sub-section (1) of section 7; - ~
(vi) in respect of capital goods:-
(a) ,purchased or paid pziot -to appointed day;

(b) cap1tal expend1ture incurred prior to the date
of reglstratlon under this Act;

(c) cap1ta1 goods not connected with the
busmess of the dealer

(d) capxtal goods used in the manufacture of
goods or providing semces wh1ch are not hable to
tax under thls Act -

(e) cap1tal goods used in. generanon of
energy/power mcludmg captlve power;

{f) motor cars, its. accessones ‘and spare parts.

(3) If goods purchased are intended for use speciﬁed
under sub-section (1) and -are subsequently used fully
or partly, for purposes other than those spec1ﬁed under
the said sub-section, or loss of goods arising out of theft:
or destructlon for any reason or -the stock of goods
: remalmng unscidat'the time of closure of business, the
input tax credit availed at the time of such purchase

——15—— ‘

shall be reduced from the tax credit for the period during
which the said ut1hzat1on has taken place provided that
if part of the goods purchased are utilized otherwise,

‘the amount of reverse tax credit shall be propomonately

calculated

«.(4) Input tax credit shall be allowed to the registered
dealer, subject to restrictions of sub-section (2), in respect
of tax charged to him by a registered seller on taxable
sales of goods made to him for the purpose of the
business within three months prior to the date of his
registration provided that no input tax credit shall be
allowed in respect of goods which have been sold or

". otherwise disposed of prior to the date of registration.

(5) (a) where a registered dealer has avajled of the
input credit on any goods and the same goods are not
used in the course of his business, input tax credit §6-
availed becomes repayable in the tax period following
the date on which these goods were put to such other
use;

N L L
- = ~

" (b) where such goods were wholly or mainly used or
are intended for usein sale of taxable goods prior fo -
change of use, tax ‘shall be calculated on the Prevailing’
market value of such goods at the time of change of use.

' '(6)' The Iegistered dealer shall be liable fOI input tax
credit in respect of Entry Tax paid by him undér the Goa
Tax on Entry of Goods Act, 2000 (Act 14 of 2000) on
goods brought by him for use or co’ﬁSumptlon except

,'those covered under Schedule ‘G' of the Act.

(7) Balance unclalmed input tax credlt of capital
goods shall not be allowed in case of closure of busmess

(8) The reglstered dealer shall be liable for input tax
credit on stock held on the appointed day, towards the
tax pald under the earlier law subject to such conditions
as may be prescnbed The period and the date from -
Wthh such mput tax credit is to be appo*tloned shall

. be as notified.
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(9) The deduction of in ‘
Bt € ‘ put tax credit on capi
.l;nder this section shall be allowed in two e 9.1:’;11 o
instalments after the o ool

urder: .

(i) in case of existin i ' L
i g units, upon ins ;
such capital goods, and pon tallation of
(ii) in case of new uni
: S -Rew units, upon comme! ‘
commercial production. ' nencement of

. ui.O,Iz_zput Tax Credit Egtce_ediné Tax Liabﬁity— (1)

bz ject t? the brovisions of sub-section (2), if the.in ut

Sz;xcﬁc;r;gltfo; a registered dealer, determined unlc;ef.
of this Act for a period exceeds th iak

for that period, the excess credit shall be set off azb;;fxtsz

any outstanding tax, penalty or i '
or earier law. penally or Interest under this Act-

o p(i): ?ait‘e:r a;c(iij;st;nent under sub-section (1), the éxcess
of a registered dealer other th.

covered under sub-section (3) v o
ered under sub-s 1 (3) shall be carried over a

zdn;?l:; ;tax ﬁ:;zdl;l to the subsequent period upto th:

_ Xt cial year and if there is any unadjuste

input tax credit at the end of the second vear e o

‘tax credit at the. inesecond year, the'

2}:11!“; 1l:e 1;:fux_1ded in the prescribed manner wu:hm :le-lel:
aths from the dat filing -of icati i

i e i o Sl of splaion i

o (31;) In ane:,'?{ exporter ;éuing 'goods 'out‘sicéle %:Hé
x dril ory of India, the excess input tax credit, if any,
ad: _gisougle as per ?irovision of this Act, proportic’)nate tc:
: S exported and carried over at th
L ov -end of an

quarter-shall be refunded in ’ bod d
duarter shall be the prescribed manner
w11ih1?_a mgpi_:hs from the date of filing of applicatiox
claiming the refund. A o =

. uﬁl) : Nl\.I:otwi;théta’nding - anything contained " in
b :ecnon (%), the Government may allow, cai ry fomard
_of excess input tax credit, if any, to su short '

of. ‘ - Credit, if any, uch shorter period
and grant refund of unadjusted portion thereof in

close of the respective year as:
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respect of such goods to such registered dealer on such
conditions and at such proportion as may be specified
by the Notification in the Official Gazette.

" 18. Registration.- (1) No dealer shall, while being liakle
to pay tax-under section 3 or under sub-section (6) of
section 19, be engaged in business as a dealer, unless
he possesses a valid certificate of registration as

" provided by this Act:

Provided that, the prbvisions of this sub-section shall
not be deemed to have been contravened, if the dealer
having applied for such registration as in this section

 provided, within the period specified in sub-section (6)

Q‘f Seél;ion 19, while he is engaged in such business.

() Every dealer, required by sub-section(1) to possess
a certificate of registration, shall apply in prescribed
manner, to the_con@iéSi‘oher. TN e s

(3) A person or a dealer who intends to be engaged .

‘in business, but is not liable to pay tax under the
provisions of this Act may, if he so désires, apply in-the
prescribed manner under this sub-section for the grant
of certificate of registration to the Commissioner and if
the certificate is granted, then so long as it is not duly
cancelled, the person or-dealer shall remain liable to
pay tax.

(4) Certﬁicaté‘ of registration and its renewal shall
not be granted to a dealer unless he has deposited in
Government treasury prescribed fee in the prescribed
manner and within the prescribed time.

(5) The Comimissioner may conduct such inguiry as
he deems fit and may call for such evidence and
information as he may deem necessary and after the
inquiry, if any, and after considering the evidence and
information, if any, he is satisfied that the application
for registration made under this section is in order, he
shall register the applicant and issue to him a certificate
of registration in the “prescribed form:
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Prov1ded that if the Commissioner is satisfied that
the partlculars contained in the apphcatlon are not
correct or complete or that any ev1dence or mformatlon
prescribed for registering the apphcant is not furnished,

the Commissioner may, after giving the applicant a

reasonable opportunity of bemg heard, rej ect the
apphcatxon for reasons to be recorded in writi n_g.v '

(6) The Commissioner niay, after con_sideriht_: tany

information furnished under any provisions of this Act
or otherwise received, amend from time to time, any
certificate of reglstratmn

(Nifa person or a dealer upon a.n apphcatron made
by him has been registered. under -this sectlon and,
thereafter it is found: that he ought not to have been

registered under the provisions of this section, he shall . .
be liable to pay tax during the penod from the date on

which his registration certlﬁcate took effect until 11: is

cancelled, notwithstanding that he may not be lableto

pay tax under this Act.
(8) Where,-
(a) any business, in respect of which a certificate
of registration has been issued under this section,

has been discontinued, or has been transferred or
otherwise disposed of; or _ . C

(b) the turnover of sales of registered dealer has

during any year not exceeded the relevant limit -

specified in sub-section(4) of section 3,- -

_ then, in the case covered by clause (a), the _dealer shall

-apply in the prescribed manner and within the
prescribed time for cancellation of his registration to
the Commissioner; and in the case covered by. clause
(b), the dealer may apply in the prescribed manner for
cancellation of his registration to the Commissioner;
and thereupon the Commissioner, may after such inquiry
as he deems fit and subject to rules framed, cancel the
registration with effect fiom such date including any

N o
B
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date earlier to the date of the order of cancellation as
he considers fit having regard to the circumstances of
the case.

44. Offences Relatmg to Registration:- A person who
fails,-

(a) to apply for regrstratlon as required under
- section 18; or

“(b) to notify the Registering Authority of a change
in’'circumstances as required by section 22, is guilty
of an offence and liable on conviction to,-

(i) Where such failure is deliberate or repeated,
the person shall, on conviction, be liable for a
fine not exceeding twenty five thousand
rupees or to lmpnsonment fora term not exceed.lng'
six months or bath; or,

(ii) in any other- case, the per-sb’n shall‘,: or

o eonviction, be liable Yor-a fine not:exceeding

twenty five thousand rupees-or to imprisonment
for a term not exceeding three montlis -.or-both.

64. Special Powers for Recovery of Tax as Arrears of
Land Revenue.- The Government may, by general or -
special order, published in the Official Gazette, authorize
any officer, not below the rank of Commercial Tax
Officer/Sales Tax Officer/Value Added Tax Officer, to
exercise, for the purpose‘of—'"gffecti‘ng recovery -of the
amount of tax or penalty due from any dealer or person

" under this Act, the powers of a Collector under the Goa

Land Revenue Code, 1968 (Act No. 9 of 1969), to recover
the dues as arrears of land revenue -

87. Savz}ngs.- (1) Notwithstanding the repeal by
sectiorr 86 of the law referred to therein, —

(a) thht law (including earlier law continued in
force under any provisions thereof), and all rules,
regulations, orders, notifications, forms, certificates
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and notices issued under that law and in force

immediately before the appointed day shall subject
" to the other provisions of this Act, in so much as they
apply, continue to have effect for the purposes of the
levy, assessment, reassessment, appeal, revision,
rectification, reference, payment and rec'overy,
collection, refund or set off of any tax, exemption
from payment of tax, the imposition of any penalty, or
of interest or fbi:feiture of any sum, which levy,
assessment; reassessment, appeal, revision,
rectification, reference, payment and recovery,
collection, refund, set off, exemption, penalty, interest
or forfeiture of any sum relates to any period ending
before the appointed day, or for any other purpose
whatsoever connected’ ‘with or incidental to any of
‘the purposes aforesaid and whether or not the tax,
penalty, interest or sum forfeited, if any, in relation to
such proceedings is paid before- or after the appomted
day.’

(b) (i) any reglstratlon certificate issued under the
' Goa Sales Tax Act, 1964 (Act 4 of 1964}, in so far as
the liability to tax tinder sub-section (1) of section 3
of this Act exists, be deemed to be the cettificate of
registration issued under this Act and accordingly
the dealer holding such registration certificate
immediately before the appointed day,'shall unt,ll the

certificate i is duly cancelled, be deemed tobe a deaier

hable to’ pay tax under this Act and to be a reglstered
dealer under thxs Act and all ‘the provisions of this

Act wﬂl apply '‘to him as they apply to a dealer hable ,

to pay tax under this Act.

(i) any certificate of 'r‘egistzation issued to any
dealer and valid on the day immediately préceding
the appointed day, issued under the Goa Sales Tax
" Act, 1964 (Act 4 of 1964), shall notwithstanding

that the’ dealer is not liable to pay tax under section
3 of this Act be deemed to be the certificate of
',reglstratlon issued under this Act untll it is duly
' cancelled in accordance with the prowsmns of

" this Act and such dealer shall continue to be liable -
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to pay tax under this Act and be deemed to be a
registered dealer till such cancellation and all the
‘provisions of this Act will apply to him as they
apply to a dealer liable to pay tax under this Act;

(c) Any person appointed as the Commissioner,
Additional Commissioner or Assistant Comm.issioner ‘
or any person appointed to assist the Commlssmuer
under the repealed Act and contmumg in the office
immediately before the appointed day, shall, on and
from the -appointed day, be deemed to have been

-appointed under this Act and shall continue in office
as such till such person ceases to be the Commissioner,
Additional Commissioner or Assistant Commissioner

or ceases to be the person appointed to assist the
Comm1ss1oner

(d) Nothing in this Act or the Rules made

thereunder shall be deemed to impose, or authorize

-the unposmon of a tax on’ any sale or on any goods
~when’ such sale or purchase teke place-

(i) in the course of inter-state trade or
comirerce; o

: (i_i_) outside Goa; or-

(iii) in the course of Vimgort of the goods into, or
of goods out of, the territory of India.

E’xpla.nat_ion:- Sections 3,4 and 5 of the Centr_al Sales
Tax Act, 1956 (Central Act 74 of 1956), shall apply for
determining whether or not a particular sale or purchese
take place in the manner indicated in clause (i), clause -
(i) or clause (iii).

89. The Goa Sales Tax Deferment-cum-net present '
value compulsory payment scheme, 2001.- (1)



Notwithstanding anything contained in this Act, Rules
or Notifications, ‘but subject to such conditions as the
Government may by-general or special order in Official
G'azétte, specify, where the dealer to whom the beneﬁt
under the Goa Sales Tax Deferment-Cum-Net, Present
Véiue "Compulsory Payment _‘ Scheme, 2001 has been
gi:anted-. and Wheq : respective Net‘ Presgnt ,Value_ as
provided in the said Scheme has been deposited in
acCordaIice with the provision of this Act or earlier law
or rules made theféundéi:, the balance amount of net tax
péyabl'é./butpﬁt' tax payable, shall be deemed to .‘have
"b:é‘er; paid. ‘ :

(2) ITfie querriment méy modifsr the Goa Sales Tax o
. Defermént-Cum—Net Present Value Compulsory Payment

Scheme, 2001 or replace it by a new scheme as the
circumstances may require and in that eventuality of

modifying or replacing the said scheme, the penefit -

. conferred on thé eli:gib,le‘unit shall continue unless such
eligible unit opts to be out of the Scheme.

SCHEDULE ‘' .
‘(See sub-section (1) of section 7)

Sr. Name of the Commodity Limit of . Rate of
No . : ) turnover composition

1 2 . .  . 3 ‘ 4

1. -Reseller other than Importer and
dealer effecting sale by_ transfe\r‘ c o ;
"' of right to use any goods."” 40 lakh's 1%

Hoi:el iﬁc_lugl_ing Bar and restau-
rant. other than. Starred cate-
" gory of hotel and importer. 40lakhs 3%

3. Works Contractor other than -
. jmporter . . ... 40 lakhs. =~ 1%
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SCHEDULE : ‘F _ -
(Se‘efsub-section (1) of section 11 and section ,12)v,

TAX INVOICES, CREDIT NOTES, AND DEBIT NOTES

(1) A tax invoice as required under this Act shall, -
unless the Commissioner provides otherwise, contain
the following particulars: : '

~(a), the words “tax invoice” written in a prominént
place; ' ’ o ’

(b) the commercial- name, address, place of
- business, and the taxpayer identification number of
the registered dealer niaking'the supply;

- (c) the commercial name, address, place of busi-
ness, and the taxpayer identification number of the -
. recipient of the taxable supply; :

(d) the individualized serial number and the date
- on which the tax invoice is is_sued;

{e) a ,d'escf_ibtbn of the goggis_ of sérvice supplied
and the date on which the supply is made;

" the quantity or volume and the unit price of ‘
the goods supplied; and ' -

(g) the ,réfe’ and tbtalramouht_;of the tax charged,
the consideration for the supply exclusive of tax and.

the“'cpgside:ation inclusive of tax.

(2) A credit note as recjuireg under this Act shaﬂ,
unless the Commissioner providaes otherwise, contain
the following particulars: ‘ '

_(a) the words “credit note” in a ‘prominent place;

(b) the commercial name, address, place of
business, and the taxpayer identification number of
the registered dealer making the supply;

(c) the commercial name, address, place of

business, and the - taxpayer identification number of . -
the re_cipie_nt of the taxable supply; ' :

(d) the date on which the credit note was :issued;
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(e) ‘the taxable value of the supply shown on the
tax invoice, the correct amount of the taxable value
of the supply, the dlfference between those two
amounts, and the tax charged that relates to that
dlfference .

f) a brief explanatlon of the cucumstances glvmg
rise to the issuing of the credit note; and’

(g) mformatlon sufﬁc1ent to 1dent1fy the taxable -
supply to which the cred.lt note relates. '

(3) -A debit note as reqmred under this Act shall, _
unless the Commissioner provides otherwise, contam
the following part1culars

_( a) the words "deblt note" m a promment place,

(b) the commercial name, address, place of
business, and the taxpayer identification number of
the reglstered dealer makmg the supply,

(c) the commercial name, address, place of
business, and the taxpayer 1dent1ﬁcat10n number of
.the remplent of the taxable supply; =

(d) the date on which the ,deb1t,_goi:e' was issﬁed;

(e) the taxable value of the supply shown on the
tax invoice, the correct amount of the taxable value~
of the supply, the difference between those two
amounts, and the tax charged that relates to that
difference:

(f) a brief explanation of the cucumstances glvmg
rise to the issuing of the debit note; and

(9) information sufﬁcient to identify the taxable
supply to which the debit note relates.

Aseembly Hall o
Porvorim,Goa.: . 7 - SUDHIR NARVEKAR
24th August, 2005. ~ Secretary (Legislature)



